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fd 	11.4.01 
Heard MrB.C.Das learned 

counsel for the applicant, it 
to 
IP. 	 . 	 Application is admitted. Call 

0ate  2-2 . 	 for records. Returnable 4 weeks, 

	

. 	 / 	 List on 1605.01. Mr.A.Deb Roy, 

, 	 SrC.G.sCo accepts notice on 

	

I 	Y. 	 I 	u 
/ 	 behalf of the respondents, 

I. 
vice-Chairman 

1 16.5.01 	 List on 20.6.2001 to enable the 

respondents to rile written statement. 

e ra 
74 • 	. 	 Vjce..Chairaam 
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/v2 P3/._795t1  i'tL,/ . 	 - 
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On the prayer of Mr.,Deb Roy, 

Sr,C.G.S.0 4 weeks time is allowed 
for filing of written statenent! 
List on 20,7.01 for orders. 	
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204741 	Wittin ssteñt ha1b.en  ti1 
d. Tk . c*se' may now ba iisteItór 14 CM r-

ino on29.8.2OO1 	Applicantesy file 
rejoinder within two week8 from today. 

bb 

29.8.2001 	Hard the learned counsel for the 

parttes. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

applicatLon is allowed. No order as to costs. 
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CENTRAL A'JNISTR;TIvE TRI3UAL 

GU.JHT DITCH 

O.A./((. No. 	J41 	 of 2001 

1 	
DATE OF DISIQN 	• 8200L. 

ShGOL Chandra Dadhara and 2 others 	 APPLIC;NT(3) 

Mr 	Das, Mr N.K. Das and 

Mr ata 	 FOR THJ: APPLICANT(S) 

VERSUS 

The Unon of Thdia and others RESPcTDTT(S) 

Mr A. iDeb Roy, Sr. 	C.G.S.c. 
1 

- 	 - 

ADWICj 
	L 	O 	TH 

RESPONDENTS. 

TL 1- ON13LE 	MR JUSTICE D.N. CHOWDHURy, VICE-CHAIRMAN 

THE T'3LL 

1 hethr Reporters of local papers may be allowed to see 
ibe judg:ent ? 

2 0 be referred tn the Rporter or not ? 

3 ether their Làrdships wish to see the fair copy of the. 
unt ? 

4. ether the judgment is to be circulated to 	he other 
enches ? 

I Judcrnent delivered by Hon 'ble 	Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI_BENCH 

- 	 Original Application No.141 of 2001 

Date of decision: This the 29th day of August 2001 

Hon'ble Mr Justice D.N, Chowdhury, Vice-Chairman 

Shri Gopal Chandra Dadhara, 
Upper Division Clerk 

Shri Abhoy Chandra Chiring, 
Upper Division Clerk 

Stiri Giriridra Nath Patra, 
Accountant 

Shri Naresh Chandra Dèbnath, 
Lower Division Clerk. 	 ...... A pplicants 

All are at present working in the 
Office of the Area Organiser (Admn.), Shiflong, Meghalaya. 

By Advocates Mr B.C. Das, Mr N.K. Das and 
Mr N.C. Ka1ita. 

IA 

- versus - 

The Union of India represented by the 
Secretary to the Ministry of Home, 
N e w Delhi. 

The Director General of Security, 
Office of the Divisional Organiser, 
S.S.B., A.P. Division, 
Itanagar. 

The Area Organiser (S), 
Divisional Head Quarter, 
Itanagar, Arunachal Pradesh. 

The Area Organiser, 
S.S.B., Ziro, 
Arunachal Pradesh. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Respondents 

t 

0 R D E R (ORAL) 

CHOWDHURY. J. (V.C. 

The subject matter raised in this application pertains to grant 

of ration allowance to the applicants from the date the allowance became 

admisible •at Itanagar, Tezu and BomdiLa in Arunachal Pradesh for the 

period they rendered service .iri these stations. The aforementioned three 

places were categorised as 'B' and 'C' category stations fo the purpose 
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for the purpose of various concessions granted to the em ployees. Seventy 

such employees working in the S.S.B. Itanagar moved an application 

before this Bench, which was registered and numbered as 0.A.No.103 

of 1990. 	By order 	datd 	8.9.1999 this Bench 	directed the respondents 

to pay ration allowance to 'those applicants with effect from the date 

such allowance became admissible to Itanagar or from the date of actual 

posting of those 	applicants 	at Itanagar. 	Sequel to the aforementioned 

order of the 	Tribunal 	the 	present 	applicants m oved the 	competent 

authority for granting them the allowance. By order dated 30.5.2000 

the applicant Nos.1 and 3 were informed that the said allowance was 

not admissible since they. were not party to the proceeding before the 

Central Administrative Tribunal, Cuwahati. Bench in 0.A.No.103/1999. 

I have heard Mr B.C. Das, learned counsel for the applicants 

and Mr A. Deb Roy, learned Sr. C.G.S.C. at length. The applicants are 

similarly situated with those employees who were applicants in O.A. 

No.103/1999 and they also worked in the stations which were declared 

as 'B' and "C" category stations and where ration allowance J4s. 

admissible. In the circumstances there is no justification in -denying 

ration allowance to these applicants. 

The application is accordingly allowed. The' respondents are 

directed to pay ration allowance to these applicants with effect from 

the 	date 	the 	stations 	where the applicants worked 	were 	categorised 

as 	'B' 	and 	'C' 	stations 	or form the .date of 	actual 	posting 	of 	the 

applicants 	in 	these 	stations. The, respondents are 	ordered 	to 	pay 	the 

arrear amount as ad missible to each applicant within three months from 

the date of receipt of this order. 

No order as to costs. 

( D. N. CHOW DHURY ) 
VICE-CHAIRMAN 

nk m 
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OA. No.t.t1 	./2001 	
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1. Shri Gopal Chandra Dadhara 
Upper Division Clerk. 

• 	 2. Shri AbhoyChandra Chiring 
Upper Division Clerk 
Shri Girindra Nath Palm, 
Accountant 
Shri Naresh Chandra Debnath,, 
Lower Division Clerk 

All are at present working in the Office of the Area 
Organiser(Admm), Shillon& Meghalaya 

. ............. Applicants 

• 	 -Versus- 

Union of India representafed by the Secretary to the 
Ministery of Home, New Delhi. 
Director General of Security, Office ofthe Divisional 
Organiser, S.S.B., A:P.. Division, Itanagar -791111. 
Area Organiser(S), Divisional HeadQuarter, 
Itanagar, Arunaqhal Pradesh. 
Area Organiser, S.S.B., Ziro, Arunachal Pradesh. 

.............Respondents 

DETAILS OF APPLICATION 

1) 	Paerticulars of the order/orders against which the application is made Memoran- 
dum No. BEICourt case/RA199/1 70 dated 30.5.2000 issued under the signature 
of Area Organiser(S), Divisional Head Quarter, Itanagar, copy forwarded to the 
Applicants No. ito 3 vide No.E-1/1-80ISD/99 dated June,2000 under the 
Signature of the Area Organiser(S), Divisional Head Quarter, itanagar. 



(2) 

JURISDICTION OF THE TRIBUNAL 

The applicants declares that the subject matter of the order against which they 
want redressal is within thejunsdiction ofthe Tribunal. 

LIIvIITATION 

The applicants further declare that the application is within the Limitation penod 
prescribed in Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1) 	Thatthe applicants arethe employee Qof the Special Security Branch(S. S.B.) 
and at present wworking as Upper Division Clerk, Accountant and Lower Division Clerk 
respectively. 	 -- 

4.2) 	That the applicants respectively from 8.11.94 to 7.4.97, 1.1.87 to August,97, 
13.5 .94 to 12.5.99 and July,87 to 2.3.90 were working as above inthe Office of Itanagar, 
Arunachal Predesh Division, A.O. Tizu and Arunachal Pradesh Division, Bomdila. 

4.3) 	That during the periods mentioned above, the applicants were entitled to rations 
allowances from 8.11.94. However, the applicants were deprived ofthe said allowances for 
the reasons best known to the authority concern. 

4.4) 	That in the year 1999,70 employees of the same situations with the applicants 
move this Honourable Tribunal by submitting ajomt application Registered and nwnbred as 
O.A. 103/99. 

4.5) 	- That by the judgement and order dated 8.9.1999 passed by this Honourable 
Tribunal disposed of the said application by observing, interalia, the payment of the arear 
amount as admissible to each applicant shall be made by the respondents within 90 days from 
the date of the receipt of the order. 

A xerox copy of the order dated 8.9.1999 passed by this Honourable Tribunal in 
O.A. No. 103/99 is annexed hereto and marked as Annexure-I. 

4.6) 	That thereafter, the applicants submitted represeentation statng, interalia that since 
they are also entitled to the ration allowance as stated above, they should be paid the same as 
arear. However, informed by the impunged memorandum dated 30.5.2000 that as none of 
themwas the applicants in O.A. 103/99, ration allowance is not admissible to them. 

- 

0\09d Cmo0° 
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• 	 A xerox copy of the memorandum dated 30.5.2000 is annexed hereto and 
marked as Annexure-il. 

4.7) 	That under facts and circumstances stated above, the applicants are to make 
the applicants before this Honourable Tribunal. 

5) . 	 GROUNDSS FOR RELIEF WITH LEGAL PROVISIONS 

5.1) 	For that the applicants having being posted in "b" category stations as per order dated 
18.98 for the periods as stated in paragraph 4.2 of this application. The applicants are legally 
entitled to the ration allowance. 	!?u VB, 

5.2) 	For that as the causes of the applicants are covered by the decision of O.A. 103/99 
passed by the Honourable Tribunal, the applicants cannot be deprived of the benefit of ration 
allowance simply on the ground that the applicants were not applicants on O.A. 103/99. 

5.3) 	For that the applicants having been put to same situation while sewing in the Arunachal 
Pradesh, the applicants cannot be arbiteraily deprived of the benefit which they are legally entitled 
to. 

5.4) 	For that consequent upon the categorisation of Itanagar, Tezu and Bomdila as "B" 
category station and the applicants having been stationed therefor the periods sewing from 1987 to 
1999,the applicants are legally entitled to the arear ofrationallowance. 

5.5) 	For that in any view of the matter, this is the fit case where the ration allowance is 
admissible to the applicants which may be paid to them as arear. 

DETAILS OF REMIDIES EXHUSTED 

The applicants declare that they have availed of all the remadies availabk 

to them under the relevants service Rule etc. 

On 10.5.2000, 16.5.2000,4.5.2000 and 17.5.2000 respectively the appli-
cants submitted representations which were disposed off on 30,5,2000 by rejecting the same. 
Annexure - H. 

The said representations are annexed as Annexure ffl,IVV and VI. 

Contd........4.. 

OJ  f  ciwicko- 	h1 .0', 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT. 

The applicants further declare that they had not previously filed any application,and 
petition or suit regarding the matter in respect of which this application has been made before 
any court or any other authoority or any otheT Bench of the Tribunal nor any such application 
and petition or suit is pending before any of them. 

1 RELIEF SOUGHT 

To direct the respondents to pay ration allowance to the applicants with effect 
from the dated the allowance become admissible to them only strength oforder dated 8.11.94 
and subsequent orders extending payment of the allowance from the date oftheir actual post-
ing at Itanagar, Tezu and Bomdila which even is later. 

INTERIM ORDER,IIF ANY, PRAYED FOR 

No. interim order has been prayed for pending final dispotI of the application. 

' In the event of application being sent by Registered post it amy be stated whether 
the applicants desire to have oral hearing at the admission stage and ilso they shall attach self 
addressed post card or Inland letter of which information regarding the date of hearing could 
be sent to them. 

Particulars of Bank Draft/Postal order that in respect of the application fee. 
- 	 iPô 

LIST OF ENCLOSURES 

12.1) 	Judgement and order dated 8.9.99 passed in O.A.. 103/99 passed by this Hon- 
ourable Tribunal. 	Annexure-I. 

12.2) 	Memorandum No. BE/Court cases/RA/99/170 dated 30.5.2000. 

f.Z) 

 
Qcf 	eoo lit -4\i 

Contd........... 5 
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VERIFICATION 

I, Shri Gopal Chandra Dadhara, son 
aged about 52 years, working as Upper Divison Clerk, at present in the office of the 
Area Organiser(Adm4nistration), Shillong Division, Shillong one of the applicants of the• 
present application do hereby verif' that the contants of paragraph I to 14 and 6 to 12 
of the application are from my personal knowledge and these made in para. 5 are 
submissions which Ibelieve to be true and that I have not suppressed any material facts. 

RECEIPT SLIP 

Receipt of the application filed in the Central Administrative Tribunal 
Guwahati Benbch by Shri Gopal Chandra Dadhara of the Area Organiser (Administra-
tion), Shiilong is hereby acknowledged. 

Dated:- 
For Registrar, 

Central Administrative Tnlunal 
Guwahati Bench 

'1 
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CENTR AD1INISTRATWE 	 BENC. 

iginal Application No 103 of 1999 
r 

Date of Order This the 8th Day of September.1999, 

The Hon'ble MrG.L.'.Sanglyine.Ad.mini8trative Member. 

Shri N-Venugcpal and 69 others 

All the apPlicants are serving in the 
S.S.R..Itanagar in Ajunachal Pradesh. 	. (. .Applicants. 

By Jvocate Shri O.N.Das. 

- Versus- 	 - 

1. Union of India. 
represented by the Cabinet Secretary, 
Departznent, of Cabinet Affairs, 
Bikarier House, 
Sahjahan Road,New Delhi and 4 others . . . Respondents. 

By Advocate &i B.S.Bamnnatary.jJdl.C,..c 

ORDER 

All these 70 applicants in this Origindi /tpplicaticn 
• 	

are employees in the Special Service Bureau (SSB-forshort), 

Itanagar, Arunachal Pradesh. They were permitted to pursue 

this or'iginal Applica ` tion jointly uder Rule 4(5)(a) of the 

?entral Mm1nistrjtjv Tribina1 (ProcedQre) Rules 1987. 

t1on allowance Was'ranted to the personnel of the rank 

Field Officers ñd below serving in the locations cate 

r 	 )gorised as 'B' and Ic e. The -applicants stated that they ,  are 

• 	in the rank of Field Officers and below. By order dated 

8.11.1994 certain stations in Arunachal Pradesh were classj,. 

fled as category 'B' and : 'C' stations for the purpoe of 

various concessions granted to the employees. In th said 

order Itanagar was categorised as 1 8 1  station arid is 

eategorinat.lon was renewed for a further perloi of 	years 

with effect from 811.19-98. They Clithatconsqj-,-t--to 

f the categorisation of Itanaqar station as a 'B' station the 

contd..2 
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1 -- 

employees of the SSe serving in Itanagar become eligible 

for gettjn the ration allowance from 
8 .11.1994. However, 

according to-them, for some inexplicable reasons 
the respon-

dents denied the allowance- to the applicants in a most illegal 

and arbitrary manner. Consequently they subiittedrepresen. 

tat-ions praying for payment of the allowance to them. But 

there was noresponse from the respondents. They submitted 

that in the Case oernployees of the Aviation Resech Centre, 

Doorndooma the Tribunal directed payment of Ration Al1owae 

in the order dated'14,6.1996 in O.Aio.245 of 1995, order 

dated 17.7.1998 in O.A.Io.89Of.1996 and order dated 21.4,1999 

flO.A.No.228 of 1998 'TheeécÜtjve cadre of the SSB Itanag ar 

wore also granted ration allowance. They submitted that they 

-are similarly situated withthe employees of the Av1atio 

Research Contre and the executive cadre'of SSB, Itanagar and 

have prayed that the respondents may be directed to allow 
I 

them ration allowance with effect from 8.11,1994, 

/3 

I 

.1 

The responde' 
nt6 have contested the application and 

sjtted written statemento According to them the applicants 

arWolding non-executjve cadre in the SsB, Arunachal Division 

and. he ration allowance is not admissible to them The ration 

alloware is admjssjb1e.on1, to the executive staff of the 

rank of Field Officer -and below 15otited in categor.. or 
Oct 

station. They.also sUbflhjtted that the orders of th Tribunal 

in the case of Avlatjon'Reséarch . Centre cannot be xtended 

to the applicants in this 	who were not applicants in  
..................... 

those Original Applications decided by the Tribunal. This is 

also the view taken by the respondents in theIr Office 

Memorand 	dated 19.2.1999, Annexure.R to the written statement, 

I have heard learned counsel of both sides. Mr G.N.Das. 

learned counsel for the applicants submitted that according 

to the equation of posts and the orders of the Tribunal in 

contd.. 3 

1' 
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1 

respt of the Avistj0 
Research Cntre relied on by the 

applicants 
the ap1jcants e 

entitled to the raUon allq~ance. Mr B.S.Basatar 	
learned Addl.cGsc for the respo1dents did n ot, disPute the conten tion of Mr Das . I have perused the application 
as Well as the judets in. the 3 original 

Applications relied On by  for th 	 the leard counsel e pljc 	
Particu1riy Jud

9nent at para 4 of the 
order dated 14.6.1996 and judent at para 3 Of the order 
dated 21

.4.1999 in which detail discussjo 
and reasons •or allowing 

ymt of ration 
allowance in those case had been 	rded 	

am of the view that the appljc3 in 
the O1resentiy Under consideration 

e
1ar1 y Situated 

th the applicants i those cases and the judt8 in those 
Cored the case of 

the  SPplict5 in the present O.
A.  

	

• 	

i therefore direct the respondents to pay ration allowance 

::: i:: :1th.effsromthe:ate.thealio;:cebec  

orders extenjg P5Cntof 
from t 	 the allowance or he date 

of their actual posting In Itanagar
.  Whicher 

	

• 	
lator. The Payment of the erroar 

wnOUnt e  adminsibin 
to ech applicant shall be made by the respondents Within 

• 	
- 	 9 dnyu from th da 	of rucoipt. of thia 

 

App1ic5j0 is disposed of. 
No order as to costs. H 

I 	

sd/—rcMucR (Adm) 

•TRUCny 

pg •  

V*(1I '4'im11 	•. y 	TrIb*jj c_v 	
Quti R'nch, 

'4, 
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G 
BE/COURT CASE/RA/99// 

rectorate nera1 o ecurity - 	 ... O1ce of the Divisional Orniser, 
AP Division, Itanagar791111, 

t 	 Dat, Itanagar the 	flay/2000, 

im /\ 	
tT 

Pleaser ferto your No.E.I/1-82/3D/99/5 dated 

	

12.5,2000 anA No 	I/1-8//99/ 6908 dated 17,5200 fordi 
thereejth 2(two) .pplications for drawal of ration 

.2. 	s per j :dgement'of Hon'bie CAT Bench, aiwahattat 
3,9,99 and\Cab. Sctt. order thereon payment of rstton 
.s armjsjble' oni 1

,  to the appljcantstota1 70 personnel) ofi)Oi Lo 1 03/99, 

Therefore, 3/6hri G.C.adhara,Asstt. and G.N.Patra, 
a-sstt, may please he informe4 tat Since non.of them was the 

	

licant of the 	ration 	 not admjssjblp to the 

Area 0f'anser(S), 
lJiv.HQ, Itanagar, 

The T rea 0rniser(Amn), 
Shill ng Division, t/V V  - 	-3hiU ng, 

Cpy t> 

'? 

:— 

 

The Area Qrgani.ser,SSB ,Ziro for information w't 
his letter No.ESr-4o/2oo2oo1/74o dated 17,5,2000, 
it i's requested 27 flofl-exeoutjve starr may please 'l 
informed that since non&of them wat)e applicant 0 
the QA as mentioned above, ration oey'is not admi Ssjble to them 0  

Area Organiser( 5), 
I)iv,H, Itanagar, 

NO, EI/1&O/sn/99/ 	
0 	

Datc] the, 	Jun,/200 
Copy to 

1 8hL'i G,C, Dadhr, Assistant. 
29 Shri G.H. Ptr D Assistant, 

• - 

 

Area 0rqajr(Adm 
Siiii1"rr 
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DO. 	
............. 

 

: 	••-. 	2sO . 	i/5...- 	.. •'___- --1S(. - - 	
•.• 	. - 	 I 

The Dirisiona 	rgjn.iser, s. 
A 4 1 4 Division 
itanagar. 

(Through proper channel) 

	

Sir, 	 . 

With due respect and humble subrnissjon I beg 
to subita foi1otng few lines for favour of kind 
consjde-atjori and syintathetic orders'tease, 

4 	 t 	 That SIr, I Vas serving at DiV.flqrs. Itanegar 

	

•.a:::;' % 	
1-8-86 tà7-¼97njd I'atn entitled to 

get the 	Al Ratiori lowance as &ll the non-executive 
'staff of Itariagar are drawing Ration Allowance 
w.e.f. 8-11-4at per CAT Jud'ernent Guwahati 
GA No,103/97. 

1i) Th, 	athalo :ppl1ct.6f the 0.A, No.367/ 
ahd order passed on .12-1-2000 for payment of 

Ration Allow-arice to fhe'37 personnel of Shil)or Y 

	

	
'.Divisiónw.e,f.2792'je" from the date 

Sh.illong was classified as category B' station 

	

- 	 or frori the late of joining whxche-r is later 
(cà-oy.of CAT jüd.ément grujhst Case No.3b7/99 is ••'. 	 . 	enctod for rèady're'frénce) Acconiingly, I -am 

	

-• 	•.drawingátion AllOwaticew,e.f. 10-4--97 i.e, 

	

- 	..- from thédate of jin1ngjn Shillong Dlvn, on 

	

.. 	romotibn as: Assistant, But Drior to jointhg j. 

	

.••f-;' 	tr i:;.i 	 I - s - Osted to Ite.nagar whtdh 

	

. 	 was also declared as 1 3 f  station and Ration Allow- ance is alsoppjcab1èto those who costed at 
Itanagar, 	.. 	

. 	.. 

I, therefore, request your honour would be kindly 
consider my case and draw the Ration Allowance of my stay 

• 	period at Itanagar w.e.f. 811-94 to 7-4-97 and oblige. 

V 
	 - 	 Yours faithfully, 

Date : 10-5-2000. 	
LtY) ( G., Dadhara ) 

Assistant 
y 'Office of the D.O. SSB, 

3fllong Division,Shil1ong. 

NJ  
tJço\  
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and niulC SUb S10fl 	b 

to st 	that 
the .1eP10Ye 	of AInflC1L3i 	

Sb 

have befl did' 	rr2ars of Rat0 	
ofl 	t%ose bO ar 	OIi 

1fl 
'B' and'Ct atcg0n1 	

stat ors of ADunacb 	
Praesh 

as 	pr0 
of 01b1e Cntal Adn1stt1 	

Trba1 , Glxlia v  

the 	
qr taff of hi110ng 

/ 	
pVi10fl hOSe 

hO 1ied case for rdal of 
r2tiOfl mney at 

as 'B' 	
g0ry  tatlon 3 d d1a 	Rat'° 	oneY as 

pe 	
order of CAT, GUti i which 

Div HQ 

Im 

air, 	wa a10 wor 	
r1fla1 pd' sh 

going 	
Ao1,198 tO 1986, TCZU - 

I _ 	
I987 to 1990, 	

- 	1991 to 1993, 

94 to eb,1997 anda3 
TZU - 	Feb1997 to 15th  

ugUSt, 1997 for 	
I wy kfldlY be a'10' ed to draw 

rat° money as the adP tatiO.11 under 'B' 
& 

cateE0 	 •. 	• 
jn view of the iacts sttd 	

i may 

- 	
' 	jnd1Y e ermt 	

to c1am Rati°fl oneY for the period 

Aprii 	
to 	

agatflst the placeS 

r - ment0ned above :her 
	waS 

orthg as UC under A0 S 

Tezu and rati money waS alsO 
eflttt10 

5ubm1tt 	
for favour of your jd perusal 

and symathetc actiOfl pleasea 

yours faithf'Y' 

• 

(A  chirin Shill°ng 
0/0 

e•'' 
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To 

The DivisiQnal organiser, SSB 
Arunachal P$dezh Diviion - 

I  ItarLagar 0  

- 

pper chael ) 

I?rayer 
- 	Feb/9 

for drawal of. Ratiot owarce from Aug/97 to 

Respected Sir, 

- 	 ?.r 	profound repect, I have th honour to info 	you 
andTtó' - r-euest the following few lines.: for f\,our of your kind 
&coylsideration and sympathetic order please. 

- 	 f 	 t 

'That Sir, I was sering at Ara U iiüs:r s office ,3CT3 
8omdila', 5 'rfest K e)stt, A.?. Division rom. July/ 84 to Feb/ 90 
and oniIa has been declared as 'B' Station w.e.f. 1-8-87 vid e 

"- 	I. 'letter No: A-'27011/4/86-EA -II date1 18-12-87 at annexure-fl 
- Ir•vi 	ofabvè,•F arn ..nttt),ed to jet th Ration Allowance as - all 
'- Nn'-Executive i staffof SS ItanRgar ar drawing Ration Allowance O 	 8 t1U4'ä pe - C.A,T; judgemèrit of Hon'hle Hjgh Court, 

• 	Guwahati. under O.k No'i 103/'97. 	 • 	• 

	

I 	 1 *ir furthth'itis mentioned hsre that under O.k o: 37/ 
99'rd tinhi Ordet passed Qfl 12&1i.2O)0 as per C.A.T judgeinent of T 	- 	Hbnhblle}tigh Court ,Guwahtj foraymerit of 31atthn allowance to 7 tI 	ctf of Sh!llong" Divis.on w. . 1, 27-04-92 i 4.. from the date 
on 'w'iich hi1iong wa''clasified at category -' ' Station or from 

• thd:t of joiiing which everis later. Accordily, staff are 
'afloqed to draw Ration Allowance, As such as I wa posted at 
A60rganjse!s office, 5313, BthndilaL, West Kameng Distt,.A.?. - 	which was declated as '13' category Station and Ration Allowance 

r 	is also apticab1 tthese who ha!poted t respective stations. 
• -. 	. 	- 	:I therefore, fervently request. your good office to 

• -kindly look into the matter and allow me to driw Ration allowanc 
during my tenure of posting at A.O's office, Bomdila w.e.from - 
1/8/87 to Feb 190, for wI*th act of your kindness I shall remain 
ever grateful to you. 

Dated Shillong the 
17th MAY ' 2000, 

C)' 

P 

Yours faithfully, 

(No' A, , D , UDC 
0/c the D.O./ sSB/Shillong 
A.P. Secctt: Building 
- , 	ghalaya. 



To 

The D 

• 	 Itfl3 Lp_711ll 
(Arnac1j Pidesh) 

Sub;-j1 of flatio Tloney 

Willie 1 	s W3rk1pt 	t 	 of thc ArC Crganse 1  ,CB Teu(p) 
b1n. rS ACc rtpt Op rJCUt ttJn fo1 hE p°r.iod from 1 3.5.i9 to 1-.5.1959 1 d rawñ Ratjo 

Money bClrg nn-c.yccut 	
tff Jut POSy PrHOnb 'ic- High Court C 	Cu.JaJ1djAsarI Oi'dc-1- thc A.P.GOVt non-c1qçu 	

stff, are drawing thCxr Rtl 	Money arrcar bCir'g Caegury 	
t10 tho5e ere os B & C c3tcrrystat1on 	

zu also covercd ,s stati 	' Cov 	of •indi 's orccr and arro rtiop money may 
k1rd] be drawn nU requtc to me 

Y ou 	f1ttu21y 
A ¼ 	

• (G. .FATPA)STT 

	

00 £FIE DU SR SHILTO 	r)r 

• 
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NO. 9/558/P2f66.(1)—p 
iEITY, 

E4T 	LdK, 	, 	.. 	1iR4U1, 	' 

NLi. 0ELHI.. 110066. 

DATED, 	THE, fuc. iYa, 

OR D C R 

In exercise of the powers vested in him e' 
Head of Department in terms of the Cabinet Secretariat letter 
1o, 	27011//66EAII—deted, 18.12.87, the sanction of the 
Director, S5F], is hereby conveyed to the classification of 
the undermentioned stations in AP Division as Category 1 8 1  &C' 
sta'tions for the purpose bf various concessions as 
nerftioned in Annexure' (other than clothing grant) of the 
bove quoted Cabinet Seretariat, letter dated, 18.jJ3 for a 

further period of three years with effect from 8.116 of 
this order-. 	 . 

C\TE00RY 1 BV 	STPTI0N CATEGORY ICI 	ST\TION 

 RUP1, 	(np) 	
' 

.1, LUORANG 9 	AP. 
 KALIKTPNG, 	!P.  BUIILA, 	1P. 

3. BiISAR 9 	fP.  CHUNM, 	hP. 
4. V 	LIKtBiLI, 	/'P. 4. KN1NZ1N1;N, 	!P. 

Pi5SICHT, 	AP. 5, f'IU.KTRR, 	AP, 
TEZU, Ap. 	/  Z1R0 9 	I\P. 

7. 	. KHON$I, 	iP. 	/  ZIii1TF1FNG, 	iP, 
8, IT1\NACR 9 	Al.\/ B. BLEETING, 	1\P, 

DIRANG, 	AP  LUMLA, 	iP. 
10. NEFRA, 	AP.  iHRIZINE, 	AP 

\fk 	Ill, UJKTO, 	Ap, 	. 	.  JUNG, 	AP. 
/ 

i2 RACf,'AP. 12, BAIIENC, 	AP. 

1'3. TALIHA, 	fP, 13. SAGrWEE, 1W. 

140 PALIN, 	ftp, . 	14. NCHO., 	Ap. 

15, E3OLENG, 	AP. 15. DiiIN, 	API 

CHOWKHAM, rp. 

WAKR0, 1\P. 

51? "  

"V. 
	 Co nt d.,.... 2/- 

IrJ  

et5 	sk 	 - 

\ 

-v 	
- 

4e 
	 ,.. '• , 



	

2. 	 The bead cf'Departnient i.e. Director, SSB q  having 
applied theapproved parameter that the places are, situated 
hetue.:n 151i0 & 3000 Meters above M.S.L. hereby classify the 
following stations as Category IGI stations for the purpose 
of ciothing grant with effect from the date of issue of the 
order:- 

 STPJIONS SITUITED BETWEEN 1500-3000 METERS i00VEM.S.L, 

1 	LUML(R 	 2450 Meters above MSL. 

2. 	JUNG 	 - 	2449 il 	—do- 

3, 	NI.CH0 	 - 	2625  do- 
A. 	DIRPNG 	 1530 ' 	—do- 

( s..s. B0Rf ) 
JINT DEPUTY DIRECTOR '(EP) 

DISTRIRUT1IJN: 

	

, 	The DirectOr of Account, Cabinet Sc tariat Block—IX(East), 
. K. Puram, New Delhi. (Four copies). 	 - 

	

2, 	Divisional Ornaniser, PiP Division, Itanagar. 

	

/, 	DOs: J&K/HP/UP/R&G/NB/NPi/15B/fi&N Division. 

	

4. 	0Is: F. Gwaldam/TC Sarahan/Haflon/Sa1oriibari/Jamrnu, 

	

5, 	Commandant, CSD&W hop1/TC Faridab, 

accounts Officar, 558 Directorate, 	- 

1/E1/2/t4 Branches at-'Directorat3, Hqrs. 

	

H. 	All daalingPssisto.nts of t2 Ornch. 	 - 

	

Y. 	Guard f11 



RNNEXURE —II TO THE CfF3IN[T 3CTT. LETTER NO. 

- 	
OilED: 	

- 
5TiT/UT 	 - 	CATEGORY B LATIoN5 	CTTEGORY  C? L[JCTTI. 

1VRUNANLHRL PRADESH 	 EODILf% 
TRUiNG 	 KOLORIANG 
•VVV)1 

u 	 1ONIGiONu 1.)i 	H L  

nir 	 11LLHUKr 

	

V 	 TlITTG rir /TflMI: 	 LI 
iJVIL\.LLflL 	

' KK RuNG 	- 	 JfI 	- 

, 	,. 
ii1U LI ' NG 	 HRU.I

UT LONG 

- 	NPONG 	 LT JU  
PPA LONGDING  

- 	 V 	
- PRNCHRO (IIRrP) 

CHANGLONO 
• 	 TNINI 

LdJJRAT 	 V 	 RRDHrNPLR 	V  

HiC I.iL PRDLSH 	 KALPA (REI<ONGpEO) 
POOH 	 KRLONG 

I,  

J & K 	
NYO[ 
HI1NLE 

V 	
LEH 
KHALSI 	V  

MORCH 	
V 

OH VR PE KR RO NC 
C H A ND EL • 	 - 	

• 	 CHURTL'HRNDPUR, 
NONGHRA 

•T TI V 	 JLVONG 
LiKiTOL 
CHI\SSRD 	V 

	

.1 	 çLfl 
!LLII(It\Yf 	 i(1HI1' 	

Q) y 

- 	 JOi1b1_OJVN 	-' 

	

TRiPUR . 	 - 	

• 	 I 	 KjTiSI•H 
L'DIIPUR 

	

• 	 V 

	

• 	 'iNErURR 

	

V UTTAR PRADESH 	 DHIRCHULR 	 VUNSYTtRI 
V 	

JOSH.I 	
V 

DEST 19 F N GI, 11. 
V 	SUKIApUKFRI 	

V 

1 / 
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GOV 

IN THE CENI RAL ADN I N I STRA 1 yE TR I GUNAL 
(3UWAHA .[ }3ENC04 

B Li WA HAT I 

In the matter of 

c::.A..Nc::. 141/2001. 

Sh Gopal C::hand va Dad hare - App 1 ic: ants 
and Others 

Versus 

lini on of India and others - Respondents 

In the matter of 

Written statement submitted by Respondents .1. to 4 

1 That with reoard to the statements made? 

in paragraph No. :L 2 3 4. 1 and 4..2 of the 

pp1 :i.cation deponent has no comments as the 

fac:ts mentioned by the petitioner are ma ...Lers of 

record.. 

2.. 	 1 hat with rec,ard to the statements made 

in paragraph No., 4.3 of the appiicatic:tn .. 	this 

deponen L bep s to submit that the Cabinet 

Secretariat vide their order No.. A....27811/4/8E1 :t: 

dt.d .. 18. 12.. 87 have granted various concessions to 

the employees posted at category 'B & C 

The Head of the Deptt. .. has 	been 

authOrised 	to 	dcc tare 	certain 	
stations 	or 

1 
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assionments 	if 	he 	feJs 	that 	si.u:h 

stat:ions/assianments have becc'me specitica liv 

hazardc:us and there is a spec- . f:i. c incr ease of 

threat to the personnel and/or premises they can 

determine on merit the c:riteria of hardship to the 

period for which such locatone may he catenor':Lsed 

as belona.inc to c:atec:ory B & C 	stations after 

record inq the reason in wri tinq 	Director, 850 

bel nn the Head c::i f t. he Dept t 	has dec 1 a red sta ti one 

of Arunachal Fradesh !)ivision as C::ateory B ,  & C 

Stations 'fc::ir the various cc::tncessions w e f 

18 .t2E37 vide Cabinet •Sectt order No. 

8/EA I I and BBS Ste , Order Nc 	9/885/4-2/86 ( 1 ) 

AF/343:3 dtcL 08.1194 we,f. EL11 94 Cabinet 

Sec t.t, whi I e sanctioning various concessions to 885 

personnel have mentioned that the ration a 1 lowanc:s 

to the exec:utive staf 'nfj he rank of F j'j  d Officer 

and below on postinq to c:atecory B & C' Stations 

would be acimissible on BS F pattern There is no 

mention that the same concessions would be 

appl .ic:abi e to the nor....exec::utive personnel of SBE: 

"herefore the applicant are nct entitled to c [aim 

the c::oncess:i on on j:  p strenp th of the sai ci orders 



VA 
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j 

VL 

3. That with reciard to the averments madE: 

in paraoraph No44 45 46 and 47 of the O.A.  

this dec larit. beos to submits no commc.nts as the 

same are matters of record On the st.rencith of the 

aforesaid 0 As . the petitioners however can not be 

ciranted Ration a lic arices as they were not a member 

of the said 0 As Hence their ci aim for ration 

al lowances on the strencith of the said 0.. As.. is 

summeraeily rejected 

GROUNDS FOR  REEL.. I EF w :1' H LEGAL. PROV I SI ONS 

4.. 	 That with reqard to the statements made 

in Paraririph No.. 5.1 of the O.A. this deponent begs 

to submit that in absence of clear orders of the 

Govt of India the ration allowance cannot be made 

admissu:te to the non-executive personnel of SSE 

\ 	posted 	at Cateqory 'B 	and 'C 	stations 	of 

ruriacha :1 Pradesh 

That with reqard to the statements made 

in Faraciraph 5,2 of the 0 ..A.. this deponent beqs to 

submit that the :i udcment of the Hon bi E' CAT 

Guwahati is not applicable to the other personnel 
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posted 	at Cateoory 	B 	and 	C 	stations 	of 

Arunachal Pradesh ., The benef it of ration al lawance 

can not be et.enc1ed to the appi icantin the absenc:e 

of Govt orders on the sub.j ec t 

6. 	 That with reoard to the averments made 

vide para 53 of the O,A., the deponent begs to 

submit that Govt of India Cabinet Sec tt We 

their order No A 49Gii/2/2øci DO- i (Vol li ) 99 

dated 30/1/2001 have e::.tended crarit of ration 

allowances at the specified rate to the non 

exec:utive personnel Inc luding the Ministerial 

personnel of Spec:iai Service Bureau 	Aviation 

Research Centre posted at B and ' C 	station on 

par with the provision of prevai :tiriq in R&AW . and in 

terms of Para 2 ( ,i .i ) of Mm i stry of Finance 0 . M No 

(4 ) /97. 	thd 11/1/200 	nrcexureA : 	with 

Effect from 30/01/2001 The order is admissible 

only prospec:tiveiy based on the review undertaken 

for the purpose 

7 	 That wi th regard to the avermen ts made 

in Para 5.4 of the 0 A 	this deponent has no 

comments as no such ill ecial itv was committed by the 

deponent in the instant case 

4 
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S 	 That with reoard to the averments made 

in para 5.5 of the OA 	it is reiterated that in 

absence of Govt or -clers it is not possi ble to cirant 

ration allowance to the. non- executive personnel of 

83.5 wc)r'k:jnc in Catecory S and C stations of 

Arunacha 1 Pradesh Division retrospective lv. Govt 

order for prantinp ration al lowanc:e to the nor-' 

exec ....tive staff as stated above have since been 

receiveci which has only prospective affect 

DETAILS OF RElIED I ES EXHAUSTED 

9 	 That with reciard to the statements made 

in Paraciraph No 6 of the O A this deponent has no 

comments as the same are matter of record 

VER I FIc:A1 IC'J 

I 	Anup Ram Thakur, Deputy Inspec tc:r 

General 	Special Service Gureau Arunac:hal l-raclesh 
- 	

I:)i\'isic)n 	I tanapar do hereby verify that 	the 

stal:ements macis in Paraqraph No 1 4 5 7E & 9 of 



1~ 

the written ste temen t are true to my know 1. edce 

those macic in paraciraphs No 2 3 & 6 heinq matter 

of rec::ord are true to my in formation derived 

therefrom and those made in. the rest are humble 

submission to the Hc::'ri b 1 e Tribunal 

And I sicm this verification on this day 	 of  jwwc 

2001 .  

DECI. AR ANT 
Dy. ftispectorG ;3r1 

SSB'A.P. D ion 
itanagar 

6 
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\ 	' No A 'U 	112120U0 uu I(VoI 	1) 	\ 
Go"e I 1 UI ici it of ludi a 	 ' 
CdbIT IC I Sc .i c. I u it 

B1caiicr House Aiinexc 
.j_•, . . 	 . 	' 

•1 

. 	 . 
.. 	 . 	

•...<('. 

S  

SI lahjal Ian Road 	. . 	.. 	
;• • . 	 . 	

New Qellil, the •, . 
Q_J± 

D E R  

4  

. 	SancUon of tIie.Presi(1e1 	is heiebynccoide(I to the extension of . 	. the 	Ration 	Money 	AIIo/3iìce 	dt 	tile 	spPcilied 	tatos 	to 	We 	non 
executive 	personnel, 	ii.icIudiiy 	the 	(1liiiistci ial 	personnel of Special 
Service Bureau, Aviation R?search Centre (Directorate General of 
Secunty) posted at 	B 	& 	C 	Stations on 	iitlr 1li 	position prvarIing 
ri 	R&AW and 	iii 	buns 	of 	r u 	2(11) 	of 	(lie 	Mu iistr7y 	of 	Fin rai ice 	OM 
No 50(4)197 IC dated 1 1I011200 

2 	Special Service BuieauIA 	(Ioil Pesn rUnCentre r 	requested to 
comply with the above oders of (lie GOVCIIIIIiIiL, 	The Ration Allowance 
will 	Consequently 	be 'adinnissibie 	only 	orospctively 	based 	on 	the 
review unoertaken br the purpose 	(lie revrsed,orders relating to the 
classification of sta(ioii 	should also be issued siinnirltarneous(y along with 
the.orders relating to the fttiori Allowance. 

3. 	No 	additional 	t)udel:iiy 	provkionn 	will 	he 	aqined 	to 	or account of 	 za'(1011. 
V 

4 	This issues vikh the appro"al of 	 iilr >' 	I of 	ii iincP(Dprtniieiit 01 
Expenditure) vide their UO 116 50( 1)1'11 IC d rInd 30.0 I 200 1 

"d 	
- 

(Mniktil Crj 
1 Deputy Secretar 	to:tlio GoveiiiiiiIndia , - 

At- 

Copy to:- 

_>1 Djrector SSB. 

2. 	Director, 	ARC. 	[AiC 	rti:iy 	ciiiic:ail y 	uvic'w 	li 	 ;:ilioii 	mid flecessity 	for 	(lie 	cunhiwit'cJ 	t':iIj:'ti:uii:.n 	ti 	'II' 	nn has already bc'err t(uni 	by I 	A'P,'n;rn  

3 	Director of Accounts :  C ibii 	S 	r ( (dii it 

4. 	Director(F/S) 

5 	US(SR) 

' S  SOIEA-.11. 

eTC Guard file. 

 BjItana p 

F4 

I 	' 

- 
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IMNEDIJTE 

0 F IND IA 
MINISTRY OF HOME AFFAIRS ; 
OFFICS OF THE DIRECIDR Ss 
EAST BLOCK - V PURAM 
UE1 DEijil * 

 

110065 

DATED THE., 0/02/2001 

- 

Subject Grant of Ration Money allowance to the 
EXecuLjv personnel including mini3terja 
personnel of SSBe 

* 00 *  

Cabinet Secretariat vide their order No,A 
49Ol1/2/2OOo__I(vo1II)9 dated 30/01/2001 have 
sanctioned Ration Money Allowance to the non-executive 
personnel including ministerrial personnel of ssB posted to category 'B' an 'C stations, A 

COpyf the Cabinet Secretart- order dated 
30/01/2001 refer to above is enclosed, 

2, 	
All flon-xecutjve persore1 including ministerj1 

personnel holding flon-zetted posts and posted to categy 'B and 'c' Stations declared vine thj3 Dixectorata or- N0030/SsB/A2/97(17) dated 
01/11/2000 are en titled to ratjor- allowance 	 30/011 

Ends: As above 0  

s.s DORA ) 	 - 
JOINT DEpry DIRER(EA) 

To 

'7 D.O. 	HP/UP/J&J/R/sB/NB/Ap/N/ 	 Div11•0, DIsO 	FA. ialdam/Tc 
Kuiiarjn 	 - 

Commdant CSD'W hopal/TC Farjdabd 
Accoutg Officer, SSB, 

AI/A4/E1/E2 branches, 

Order F±1 

OFFICE OF T}IE D.tVISIONIL ORGANISER:SSB.APDI VN ITAITAGi 

Copy to: 	 Dated:1522001 

The A0s:sB;Bornai1a/zjro// 
Tezu 	

loflg/* for informatj0 and 	• - 

	

/Khona 	
necessary action please 

The corndts.ssB:;Drafl/D 	
*do* 3 	The COdt,wATsSIt 	
do 	- 	- 4 	

The ccounts 0ffICerD1V0HQ,A,PItanagard 

SECTION OCER. 
 

v HQ SSB ITANAGAR 

- 	 - 	
- 

1, 

a 0 

30 

4 0 

5, 

6.. 


